
MHA to Lok Sabha: 2152 cases of deaths in judicial custody, 
155 in police custody 
https://timesofindia.indiatimes.com/india/mha-to-lok-sabha-2152-cases-of-deaths-in-
judicial-custody-155-in-police-custody/articleshow/90380779.cms 
A total 2,152 cases relating to deaths of persons in judicial custody and 155 relating to 
deaths in police custody were recorded in 2021-22 (until February 28, 2022) by the 
National Human Rights Commission (NHRC), the home ministry informed the Lok 
Sabha on Tuesday. Replying to a question, MoS (home) Nityanand Rai revealed that 
UP accounted for the highest cases of deaths in judicial custody (448) in 2021-22, while 
Maharashtra reported the highest deaths in police custody (29) that year. NHRC 
announced total compensation worth Rs 4.53 crore in 2021-22 in 137 cases of custodial 
deaths, lower than Rs 4.88 crore of compensation money awarded in 161 cases in 
2020-21. In the last five years, disciplinary action was taken in just 21 cases of custodial 
deaths. However, the prosecution was not directed in any of the cases. 
 
As per NHRC data shared by MHA, there were 1840 judicial deaths across the country 
in 2020-21, 1584 in 2019-20, 1797 in 2018-19, 1636 in 2017-18 and 1616 in 2016-17. 
Police custody death cases with NHRC stood at 100 in 2020-21, 112 in 2019-20, 136 in 
2018-19, 146 in 2017-18 and 145 in 2016-17. 
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West Bengal: 10 burned to death as violence erupts in 
Rampurhat after TMC leader's killing 
https://www.republicworld.com/india-news/politics/west-bengal-tmc-politician-killed-10-
people-feared-to-be-burnt-to-death-at-rampurhat-articleshow.html 
In a shocking incident, at least 10 people are feared to have been burnt to death at 
Rampurhat in Birbhum of West Bengal. According to local sources, a mob murdered a 
local panchayat leader at his residence on Monday, and as a result, violence erupted, 
with several houses set ablaze in an alleged act of vengeance. Tensions are now high 
in the area as the killers are yet to be identified. 
 
According to local sources, a Trinamool Congress politician was allegedly killed by 
unknown assailants. As a result of the killing, there was widespread violence that took 
place in the area and around 10-12 houses were burnt down. According to sources, 10 
people were killed in the fire. 
 
The Fire officials said that a total of 10 dead bodies have been recovered, with 7 
retrieved from a single house. 
 
 
According to Republic Bangla's Senior Editor Mayukh Ranjan, none of the houses in the 
area has been left with a single male member after the killings. According to him, this is 
one of the biggest political violence that has taken place in recent times in West Bengal. 
 
Local sources said that many were locked inside their houses before the buildings were 
set ablaze by the attacking mob. Police are now at the location and investigation is 
underway. 
 
Post-poll violence in West Bengal 
This is not the first time an event of political violence is taking place in West Bengal. 
BJP, Congress, CPI(M), TMC and ISF were up in arms over the violence which claimed 
at least 16 lives after the declaration of poll results last year. 
 
Incidentally, one of the petitioners who moved the Calcutta HC over the post-poll 
violence in the state. At the outset, the 5-judge bench comprising Chief Justice Rajesh 
Bindal and Justices IP Mukerji, Harish Tandon, Soumen Sen, and Subrata Talukdar 
directed the NHRC chairperson to form a committee to examine all complaints 
pertaining to the violence. 
 
In its report submitted on July 12, the NHRC committee had opined that the situation in 
the state is a manifestation of the 'Law of Ruler' instead of 'Rule of Law'. 
 
Ruling that TMC's allegations of bias against the NHRC panel don't hold merit, the 
Calcutta HC agreed to order a CBI probe in cases of murder and crimes against women 
on August 19. It also entrusted all other cases referred by the NHRC to an SIT 
comprising IPS officers Suman Bala Sahoo, Soumen Mitra and Ranbir Kumar. Directing 
the state government to hand over all documents and records to the investigative 
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agencies, it warned that any obstruction in the course of the probe will be taken very 
seriously. 
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India Today/ The Week/ Latestly/ The Print 

Over 2,150 cases of deaths in judicial custody in 2021-22: 
Govt 
https://www.indiatoday.in/india/story/over-2150-cases-of-deaths-in-judicial-custody-govt-
1928310-2022-03-23 
 
https://www.theweek.in/news/india/2022/03/22/over-2150-cases-of-deaths-in-judicial-
custody-in-2021-22-govt-tells-lok-sabha.html 
 
https://www.latestly.com/agency-news/india-news-over-2150-cases-of-deaths-in-
judicial-custody-in-2021-22-govt-3501517.html 
 
https://theprint.in/india/over-2150-cases-of-deaths-in-judicial-custody-in-2021-22-
govt/884129/ 
Over 2,150 cases of deaths in judicial custody and 155 deaths in police custody were 
reported by the National Human Rights Commission in 2021-22, the Lok Sabha was 
informed on Tuesday. 
 
Union Minister of State for Home Nityanand Rai said Uttar Pradesh recorded the 
highest number of 448 deaths in judicial custody in 2021-22 till February, while 
Maharashtra reported the highest number of 29 deaths in police custody during the 
year. 
 
The NHRC announced a total compensation of Rs 4.53 crore in 2021-22 in 137 cases 
of custodial deaths, lower than the Rs 4.88 crore compensation awarded in 161 cases 
in 2020-21, Rai said in reply to a written question. 
 
There were 2,152 cases of deaths in judicial custody in 2021-22, he said. 
 
In the last five years, the minister said, disciplinary action was taken in just 21 cases of 
custodial deaths. 
 
As per NHRC data shared by the home ministry, there were 1,840 cases of deaths in 
judicial custody across the country in 2020-21, 1,584 in 2019-20, 1,797 in 2018-19, 
1,636 in 2017-18 and 1,616 in 2016-17. 
 
As per the NHRC data, the number of police custody death cases stood at 100 in 2020-
21, 112 in 2019-20, 136 in 2018-19, 146 in 2017-18 and 145 in 2016-17, the minister 
said. 
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WB Guv Jagdeep Dhankhar says Human rights decimated in 
state after Rampurhat deaths 
https://www.republicworld.com/india-news/politics/wb-guv-jagdeep-dhankhar-says-
human-rights-decimated-in-state-after-rampurhat-deaths-articleshow.html 
West Bengal Governor Jagdeep Dhankhar has asked the state Chief Secretary to 
submit an urgent update about the killing of 10 people in Rampurhat, West bengal on 
March 21. He has expressed deep pain and shock after the incident and said "Human 
rights are in decimation and the rule of law has capsized in West Bengal". 
 
The Governor, expressing his condemnation, said, "I am Considerably pained and 
disturbed at the horrifying barbarity at Rampurhat that according to the DGP has 
already claimed 8 lives. This is an indication of the nosedivng of the law and order in the 
state." 
 
Republic Bangla's Senior Editor Mayukh Ranjan reported that none of the houses in the 
area has been left with a single male member after the killings. According to him, this is 
one of the biggest political violence that has taken place in recent times in West Bengal. 
 
'Rule of law has capsized in West Bengal' 
An urgent report has been demanded from the Chief Secretary. "I have emphasised on 
several occassions that we cannot be a state that is synonymous with violence culture 
and lawlessness. The administration is required to rise above partition interests, which 
inspite of cautions is not being reflected in reality. I call upon the police and the 
Government to be vigilant on these aspects to deal with the matter professionally. I 
have called upon the Chief Secretary to send me an urgent update on the incident. This 
matter makes it very difficult to resist that in the state of West Bengal, Human rights are 
in decimation and the rule of law has capsized," said Governor Dhankhar. 
 
10 people burnt to death in Rampurhat 
According to local sources, a mob murdered a local panchayat leader at his residence 
on March 21, and as a result, violence erupted, with several houses set ablaze in an 
alleged act of vengeance. Tensions are now high in the area as the killers are yet to be 
identified. 
 
According to local sources, a Trinamool Congress politician was allegedly killed by 
unknown assailants. As a result of the killing, there was widespread violence that took 
place in the area and around 10-12 houses were burnt down. According to sources, 10 
people were killed in the fire. 
 
The fire officials said that a total of 10 dead bodies have been recovered, with 7 
retrieved from a single house. In response to the post poll violence in WB in 2021, the 
National human Rights Commission had submitted a report on the request of the 
Calcutta High Court. In its report submitted on July 12, the NHRC committee had opined 
that the situation in the state is a manifestation of the 'Law of Ruler' instead of 'Rule of 
Law'. 
Hindustan 
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पिुलस िहरासत मᱶ मौत कᳱ जांच करन ेपᱟचंी मानवािधकार कᳱ टीम 
https://www.livehindustan.com/uttar-pradesh/prayagraj/story-human-rights-team-
arrived-to-investigate-death-in-police-custody-6085834.html 
नवाबगंज के दीपक िम᮰ कᳱ पुिलस िहरासत मᱶ मौत के आरोप कᳱ जांच शᱨु हो गई है। मंगलवार को रा᳦ीय 
मानवािधकार आयोग कᳱ टीम आई और नवाबगजं पुिलस से इस सबंंध मᱶ कागजात िलए। टीम तीन ᳰदन तक 
कᱹप करेगी। टीम त᭜कालीन थानेदार और िववेचक से पूछताछ करेगी। इस घटना से पीिड़त पᳯरवार को इंसाफ 
कᳱ आस जगी है। 
 
 
बता दᱶ ᳰक आनापुर, नवाबगंज के 32 साल के दीपक िम᮰ कᳱ 30 अᲦूबर 2019 को सᳰंद᭏ध पᳯर᭭थितयᲂ मᱶ 
मौत हो गई थी। पᳯरजनᲂ ने आरोप लगाया था ᳰक रात मᱶ पुिलस ने उसे शराब त᭭करी के आरोप मᱶ पकड़ा और 
मारा-पीटा। पुिलस िहरासत मᱶ उसकᳱ मौत हो गई। इसके बाद शव आनापुर ि᭭थत एक खेत मᱶ ᳯठकाने लगा 
ᳰदया। अगल ेᳰदन दीपक का शव िमलने पर वहा ंजमकर बवाल ᱟआ था। ᮕामीणᲂ न ेरेलव ेᮝैक भी जाम करन े
कᳱ कोिशश कᳱ थी। पथराव और बवाल होन ेपर पुिलस ने ᮕामीणᲂ पर केस दजᭅ ᳰकया था। बाद मᱶ दीपक कᳱ 
मौत पर अ᭄ात मᱶ केस दजᭅ ᱟआ जबᳰक उसके पᳯरजन पुिलस पर ही मकुदमा दजᭅ कराना चाहते थे। 
 
इस मामल ेमᱶ उ᭠हᲂन ेरा᳦ीय मानवािधकार आयोग स ेमदद कᳱ गुहार लगाई थी। मानवािधकार आयोग न ेयह 
मामला स᭄ंान मᱶ िलया। मंगलवार को मानवािधकार आयोग के िड᭡टी एसपी लाल बहादरु और इं᭭प᭍ेटर 
चंᮤशेखर जांच करने के िलए ᮧयागराज पᱟचंे। उ᭠हᲂन ेसीओ सोरांव और नवाबगंज पुिलस स ेमृतक का 
पो᭭टमाटᭅम ᳯरपोटᭅ मकुदमा कᳱ जांच ᳯरपोटᭅ समते अ᭠य कागजात हािसल ᳰकए। इस केस मᱶ त᭜कालीन सीओ, 
थानेदार और िववेचक को बयान के िलए बुलाया था। पो᭭टमाटᭅम करने वाल ेडॉ᭍टरᲂ का भी बयान दजᭅ होगा। 
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Jharkhand High court: सᱶᮝल जले मᱶ मारे गए अपराधी के आि᮰तᲂ को िमलगेा मआुवजा, 
तीन महीने मᱶ िनयम बनाए स.. 
https://www.jagran.com/jharkhand/ranchi-jharkhand-high-court-compensation-given-to-
dependents-of-criminal-killed-in-central-jail-government-should-make-rules-in-three-
months-know-important-remarks-of-court-22563238.html 
झारखंड हाई कोटᭅ ने जमशेदपुर के घाघीडीह सᱶᮝल जेल मᱶ मारे गए अपरािधयᲂ के आि᮰तᲂ को 
पांच-पांच लाख ᱧपये देन ेका िनदᱷश ᳰदया है। अदालत ने कहा ᳰक जेल मᱶ बंद हर एक कैदी कᳱ 
सुरᭃा का िज᭥मा रा᭔य सरकार का है। ऐसे मᱶ अगर उनके साथ कोई अनहोनी होती है तो रा᭔य 
सरकार को मुआवजा देना होगा। अदालत ने रा᭔य सरकार को इस तरह कᳱ एक नीित बनाने का 
भी िनदᱷश ᳰदया। िजसमᱶ िवचाराधीन या सजाया᭢ता कैदी के साथ ऐसी घटना होन ेपर उसके 
आि᮰त को मुआवजा देने का ᮧिवधान ᳰकया जाए। 
 
अदालत ने इसके िलए रा᭔य सरकार को तीन माह का समय ᳰदया है। नीित बनाए जान ेके बाद 
इसकᳱ जानकारी अदालत को देनी है। इस संबंध मᱶ गौतम ᳲसह कᳱ मा ंमानती ᳲसह ने हाई कोटᭅ 
मᱶ यािचका दािखल कर मुआवजा कᳱ मागं कᳱ है। सुनवाई के दौरान ᮧाथᱮ के अिधवᲦा िवनोद 
ᳲसह न ेअदालत को बताया ᳰक वषᭅ 2009 मᱶ घाघीडीह जेल मᱶ अपराधी अिखलेश ᳲसह और 
परमजीत ᳲसह गुट के साथ गगᱹवार हो गया। अिखलेश ᳲसह गुट के गौतम ᳲसह ने परमजीत ᳲसह 
को गोली मार दी। इसके बाद दसूरे गुट न ेगौतम ᳲसह कᳱ ह᭜या कर दी। मामला रा᳦ीय 
मानवािधकार आयोग तक गया था। आयोग ने दोषी अिधकाᳯरयᲂ के िखलाफ िवभागीय कारᭅवाई 
करने का िनदᱷश ᳰदया था। आयोग ने गौतम ᳲसह को मुआवजा देन ेसे यह कहत ेᱟए इ᭠कार कर 
ᳰदया ᳰक वह िह᭭ᮝीशीटर था, िजस पर छह मामल ेदजᭅ थे। 
 
तीन महीन ेमᱶ िनयम बनाए सरकार-कोटᭅ 
 
अदालत को बताया गया ᳰक जान कᳱ रᭃा करना हर ᳰकसी का मौिलक अिधकार है। जेल 
अथाᳯरटी गौतम ᳲसह कᳱ जान नहᱭ बचा सकᳱ। उसके आि᮰त को मुआवजा िमलना चािहए। इस 
पर अदालत ने दोनᲂ अपराधी परमजीत ᳲसह और गौतम ᳲसह के आि᮰तᲂ को पांच-पांच लाख 
ᱧपये मुआवजा देन ेका सरकार को आदशे ᳰदया है। साथ ही अदालत ने सरकार को इसको लेकर 
नीित बनाने का िनदᱷश ᳰदया है। अदालत ने अपने आदशे मᱶ कहा है ᳰक सᮧुीम कोटᭅ न ेइसको 
लेकर वषᭅ 2019 मᱶ एक गाइडलाइन बनाई है। िजसके तहत सभी कैᳰदयᲂ के िलए एक नीित 
बनाना है। रा᭔य मᱶ अभी तक नीित नहᱭ बनी है। सरकार तीन माह मᱶ नीित बनाए। 
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